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By Sh. sarweshwar Jha, Member (a):

Heard the learned counsel of both the sides.
been
2v At the outset, it fas/observed that the

Case of the applicant isg dependent on the fac& that
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the charges have been droppedagainst her
deceased husband, and, therefore, he shoulg
have been given the benefit of promotion
with reference to his juniors ang, accordingly,
her family penslon as a result of the demise
of her husband should have been revised, assuming

that the applicant would have been granted
promotion as Assistant Commissioner of

Income Tax with reference to his juniors.

3. On perusal of the application as well

3s the reply of the respondents, it is, however,

not clear whether the applicant*s husband

had been considered along with his juniors
for promotion to the rost of Assistant Commissinner

of Income Tax when the sald promotion was

due in the case of the applicant's husbang.

4, It is also not clear whether the dase

of the apolicant's husband, in the event of hisg
having been considered by the pC, as referregd
to hereinabove, had been kept in sealeq cover

8s per the procedure on the Subject.

5. That being the Case, we are of the
considered opinion that it would be appropriate
that this oA is disposed of, at thisg stage, with

directlons to the respondents to look into the

matter with reference to whether the applicant had been

Considered along with hisg Jjuniors 38s referred
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to by the applicant in her application andg
whether, in the even% %f his having been
considered, his case-z been xept in sealed
Cover and further that the matter raised in
this 0A may be disposed of by them after carrying
out the necessary exercise and verirication as
directed above by issuing a reasoned and speaking

order, within a period of two months from the

date of recelpt of a copy of this order. nNo Costs.,

( ARAT BHUSHAN) (SARWESHWAR JHA) i

MEMBER (J) MEMBER(A)
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